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P A R T  1V 
Acts of the Gujarat hgidafure and Ordinamen promaated and 

Regdations made by the Governor, 

The following Act of the Gujarat kgislalure having been assented to by the 
Goyemor on the 28th June, 1990 is hereby published for general infomation. 

R M. MErnA, 
1 Secretary to the Government of Gojarat, 

LegaI Department, 

GUJAHAT ACT NO. 4 OF 1990 - 

(First published, after having 1.eceived the assent of the Ciover~~or in the 
"Grrjurar Govertttne~?f Gnzeitr?" on. the 291h June, I990 ). 

AN ACT 

~n ,,cpen/ (lie L,epcr's Act. 1898 in i ls npp1icatio.q lo the State oj Grrjcrr.trf. 

~t is hereby enacted it1 ttre Forty-first Year of the Republic of T n d i ~  2s 

fol lorn.: : - 
1. ( I )  This Act rnay be cailcd the Lepers (Gujarat Repeal) Act, 1990. Short :title 

and corn- 
(2) ~t shall come i n k  force on such date as the State Gover.ment may, by mews- 

notificntion in the Official Gazette, appoint. went. 
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Repeal. of 2, On the date of commencement of this Act, the Lepers Act, 1898, in its 
AQ€ m of application to the State of Gujarat, shall stand repealed. IXI of 
1898. 1898, 

R v a l  of 3, For the removal of doubts, it is hereby declared that on and from the 

donbb, commencement of this Act, any person detained in any leper asylum in any part 
of the State of Gujarat.undei the repealed Act shall stand discharged, and any 
rcstrictlon imposed on bim by or under that Act on his movement to or from 
any local area or from following any trade or calling shall also stand annulled. 




